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ANNUAL REPORT OF ENGINEERS INDIA 
LIMITED AND GoVERSMENT RE\"IEW 

THEREON 

THE MINISTER OF STATE IN 
THE DEl> ARTMENT OF SOCIAL 
WELFARE (SHRIMATl PHULRENU 
GUHA): Sir. on behalf of Sbri Raghu-
ramaiab, I beg to lay on the Table-

( I) Review by the Government on 
the working of the Engineers 
India Limited, New Delhi, 
for the year 1%6-67. under 
sub-section (1) of seclion 619 
A of Ihe Companies Act, 
1956. 

( 2) A copy of the Annual Report 
of the Engineers India Limil-
ed, New Delhi. for the year 
1%6-67, along with the Audit-
ed Accounts and the comments 
of the Comptroller and Audi-
lor General thereon. [Placed 
in Library. Sec No. Lt--4061 
68] 

OROI1<ASCES ISSUED J!'> RELATIO'" TO 
THE STA Til OF WLST BENGAL 

THE DEPL'TY MINISTER IN THE 
MINISTRY OF WORKS. HOUSING 
AND SUPPLY (SHRI IQBAL 
SI]\;GH): Sir. on heo!Jalf of Shri Vidva 
Charan Shukla, I beg to lay on the 
Table a copy each of the following 
Ordinances under article 213(2) (a) of 
the C-<>nstitution read with clause (c) (iv) 
of tbe Proclamation dated the 20th 
Fehruary. 1968, issued hy the President 
in reallion to the State of West Ben-
gal 

(1) The ('<:Juri-fcc, (West Bengal 
Amendment) Second Ordi-
nance. 1968 (Wcst Bengal 
Ordinance No. IV of 1968) 
promulgated by the Governor 
of West Bengal on the 6th 
January. 1968. 

(2) The West Bengal Separation 
of Judicial and Executive 
Functions Ordinance, 1 %8 
(West Bengal Ordinance No. 
VII of 1968) promulgated by 
the Governor of West Bengal 
on the 25th January. 1968. 
[Placed in LilJrary. See No. 
LT-407/681 

NOTIFICATIONS UNDER DRUGS ,\ND 
CoSMETICS ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY): 
Sir, I heg to re-Iay on the Tahle a COpy 
each of the "following Notifications under 
sub-section (3) of -section 33 of the 
Drugs and Cosmetics Act, 1940:-

( 1) The Drugs and e ic.~ 
(First Amendment) Rules 
1967. published in Notification 
No. S.O. 2369 in Gazette of 
India dated the 15th July, 
1967. 

(2) The Drugs and etic~ 
(Second Amendment) RuICII, 
1967. published in Notification 
No. S.O. 2405 in Gazette of 
India dated the 22nd July, 
1%7. 
(Placed in Library. See No. 
LT-1793/67,] 

JOINT COMMITtEE ON OFFICES 
OF PROFIT 

SECOND REPORT 
SHRI RANE (Buldana): Sir, 1 

heg te> present t he Second Report of the 
Joint Commillee on Offices of Profit. 

12.34 IIrs. 

STATEMENT RE : RAILWAY ACCI-
DENT ON THE SOUTH CENTRAL 

RAILWAY 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI PARIMAL GHOSH): Sir, On 
9-3-1968 at about 03,00 hours. while 
train No. 44 Up Kakinada-Madras Cir-
cars Express was running between VeD-
kataohalam and Manubolu stations of 
the South Central Railway. it collided 
with a Tourist Bus No. APK 9063 at 
manned level crossing gate No. lOS at 
Kilometres 153/2-3. As it result the 
bus was totally smashed. 

In this accident. 7 perllOns traveiliDl!" 
in the bus were killed on the spot and 
47 injured. Two of the injured pe!"-
sons died on way to hospital and an-
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other three after admission in hospital. 
thus bringing the total number of dead 
to 12. Of the remaining 42 injured 
persons, the injuries of seven persons are 
reported to be of a serious nature. 

Immediately on receipt of the infor-
mation, the Divisional Medical Officer. 
Bitragunta rushed to the site of the 
accident iQ the medical van. Medical 
relief vans from Madras and Gudur with 
railway and private doctors were also 
rushed to the site. The injured passen-
gers were brought in requisitioned lorries 
for admission in the hospitals at Nellore 
and Gudur. Thirteen persons. four 
with serious injuries are in Nellore 
hospital and fourteen persons, three 
with serious injuries are in Nellore hos-
pital and fourteen. persons, three with 
serjous injuries arc in Gudur hospital. 
The rest have been discharged. 

The Chief Operating Superintendent 
and the Chief Medical Officcr of thc 
South Central Railway left for the site 
of the accident by road. The Divisional 
Officer from Bezwada also has proceeded 
to the site of the accident. 

Ex-waria payment has been arranged 
to the injured and the next of kin of 
those who have died. 

An Administrative Officer's inquiry 
has been ordered, which will belrin on 
12-3-68. The cause of the accident is 
under investigation. 

",i ~ ~ ~"  ~  : 12 ll<: ~ ~ 
am: ~ ~ ~ ~ flf: 7 ~ ~ I 

SHRI SFZHIYAN (Kumbakonam) : 
This is a serious matter ..... . 

MR. SPEAKER: On Minister's 
statements questions are not asked. Let 
us not create any new precedent. 

lUG Hrs. 
GENERAL BUDGET-GENERAL 

DISCUSSION-contd. 
MR. SPEAKER: The House will 

now take up further discussion of the 
Geqeral budget, 'for which 20 hours 
have been allotted. We have already 
taken 1 hour and 45 minutes. Shri 
K. N. Pandey will continue bis speech. 
He has already taken 17 minutes. 
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